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12.02 hra
PAPERS LAID ON THE TABLE
NorirrcaTion  ouwpEr KimALa  Motom
Vemicezs (TaxaTiow or Pasaxn-
cmes amp Goops) Act, Frc.

The Minister of Tramwport (Shri
Raj Bahadur): Sir, I lay on the
Table—

(1) a copy of Notification S.R.O.
No. 296/85 published in Kerala
Gazette dated the 2Tth July,
1965, making certain amend-
ment to the Kerala Motor
Vehicles (Taxation of Passen-
gers and  Goods) Rules,
1963, under sub-section (4)
of section 20 of the Kerala
Motor  Vehicles (Taxation
of Passengers and Goods)
Act, 1963, read with clause
(e} (iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President
discharging the functions of
the President, In relation to

the State of Kerala.
[Plared in Library. See No.
LT-5307/65.]

(2) a copy each of the follow-
ing Notifications under sub-
section (3) of section 133 of
the Motor Vehicles Act,
1939 read with clause (c) (iv)

of the Proclamation dated
the 24th March, 1865, issued
by the Vice-President, dis-

charging the functions of the

President, in relation to  the

State of Kerala, making cer-

tain amendments 1o the

Krrala Motor Vehicles Rules,

1861: —

(i) G. 0. (MS) No. 246/PW pub-
lished in Kerala Gazette
dated the the 21st September
1985,

S. R. 0. No. 375/685 pub-
lished in Kerala Gazette
dated the 12th  October
1965.

[Plaeed in Library. See

No. LT-5308/685.]

(3) a copy of Annual Report of
the Shipping Corporation
of India Limited, Bombay,

L&)

AGRAHAYANA 10, 1887 (SAKA)

Papers Laid

for the 1964-65, along
with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon, under sub-sectiom
(1) of section B819A of the
Companies Act, 1956, [Placed
in  Library. See No. LT-
5309/65.]

Notoricarion oxomm Emmara
Pancrarars Acr

The Deputy Minister in the Minis-
try of Commaunity Development amd
Cooperation (Shri B. 83 Murthy): I
beg to lay on the Table a copy of
Notification SR.O. No. 352/65 publi-
shed in Kerala Gazette dated the
14th September, 1065, under sub-
section (3) of section 130 of the
Kerala Panchayats Act, 1860, read
with clause (c) (iv) of the Procla-
mation dated the 24th  March,
1865, issued by the Vice-President,
discharging the functions of the Pre-
sident, in relation top the State aof

Kerala. [Placed in Library. See

No, LT-3310/85.]

Rures unnen Foon Cowromation Ace
ETC.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D R Chavan): I beg to lay on the
Table—

(1) a copy each of the following
Rulegy under sub-section (3)

of sectlon 44 of the TFood

Corporations Act, 1864:—

{i) The Food Corporations
(Second Amendment)
Rules, 1865 published in
Notification No. GSR
1439, in Gazette of India

dated the 2nd October, 1963.

The Food Corporations
(Third Amendment)
Rules, 1965, published imn
Notification No. G.S.R. 1528
in Gazette of India dated
the 18th October, 1985.
[Placed in Library. Sre Neo.
LT-5311/685.]

(%) a copy of Annual Report of
the Central Warehousing Cor-

(i)



6oss§ Bill introduced

[Bhri D. R. Chavan.]

poraton for the year 1064-
65, along with the Annual
Accounts and the Audit Re-
port thereon under sub-section
(11) of section 31 wf the
Warehousing Corporation
Act, 1862. [Placed in Library.
See No. LT-5312/65].

TwENTY-EIGRTH REPORT OF THE Law
CommiIssion

The Minister of Law and Sooclal
Becurity (Shri A. K, SBen): Sir, on
behalf of Shri Jaganatha Rao, I beg
to lay on the Table a copy of Twenty-
elghth Report of the Law Commission
on the Indian Oaths Act, 1873. [Placed
in Library. See No. LT-5313/86].

1203 hra
ESTIMATES COMMITTEE

EIGATY-SEVENTH RerorT

Bhrl A. C. Guha (Barasal):Sir, 1
beg to present the Eighty-seventh
Report of the Estimates Committee on
action taken by Government on the
recommendations contained in the
Forty-third Report of the Estimates
Commiitee on the Ministry of Rail-
ways—North East Frontier Railway.

13.34 hrs.

PUNJAB CO-OPERATIVE (EXTEN-
SION TO DELHI)* BILL

The Deputy Minister in the Ministry
of C ity Develop t ang Co-
operation (Shri B. 8. Murthy): On
®ehalf of Shri 8 K. Dey, 1 beg to
move for leave to intrndure 3 Bill to
provide for the extension of the Pun-
jab Co-operative Societies Act, 1861,
to the Union territory of Delhi and
for matters connected therewith.

DECEMBER 7, 1985

Food situation and G056
drought conditions (Ms.)

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
extension of the Punjab Co-opera-
tive Societies Act, 1961, to the
Union terrilory of Delhi and for
matters connected therewith.”

The motion was adopted.

Shri B. 8. Murthy: I introducet the
BilL

12.04 hrs,

MOTIONS RE: (i) FOOD SITUATION

AND (ii) SITUATION ARISING

OUT OF DROUGHT CONDITIONS
—Contd,

Mr. Speaker: Shri Kishen Pattnayak
to reply to the debate on drought.

Shri P. K. Deo (Kalahandi): At
what time is the Minister going to
reply?

Mr, Speaker: Immediately after
him.

st fema qEame  (dwaEgR) ¢
26 ¥ TFF THA 1 41 71T Ak
&1 w0 fweam afan i & fag § oo
# gfand w7 a% g7 A rait & afa
wf Harerg w1 W T w1 571 G
amen fgger # gfe & daE [
aft wwdft § 1 7 Wt A ¢ fe vl
Hat gran @ § e I g & o
a Fgrgeamr s ¥ wady ¥ e
& g, foe wmmw fige 6@
aifgd IF wwTW IF d= S A
AT | WS F 24 A7 25 A F A
WK g¥ woAT q%7 w1 g e
T A1 3T E 9T oY g sl ave

*Pub'ished in the Gazette of India,
dated 7-12-65.

Extraordinary, Part II, Sectiom 3,

4Introduced with the recammendation of the President.



